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ARTICLE 11X
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use and enjoyment of all private properties ( as distinet
from 3tate properties) mmtom-muhcn-
agreement,

The Maharaje will maumn-umw

before the 10th Oetober, M,numt-yctm
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imovable property, nualu-l“hhnnhub
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The Meharsga shall be entitled to all the persomal
rights, privileges, imunities and dignities enjoyed by him
s the Ruler of Tripura, whether within or withaut cmxwidbomstoctig ]
the State imediately before the 15th Magast, 1947,

ALTICIE ¥

mﬁonﬁnnotﬁown'uhmtm
lull‘nuﬁolq-hlhn'hnuﬁd to 21l the
personal privileges, dignities and titles enjoved by them
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~ARTICIE IX
Except vith the previous sanction of the Government
of Indis, 10 proceedings, aivil or eriminel, shall be
ingtituted against any person in Tespect of any act deme
or purporting to be dome in the exccution of his dutles
88 a serwnt of the State before the day on which the
edeinistration 1s mude over to the Government of Ingt,.

In .-n:-ui- whereof Mr. Vepal Panginni Menan,

States, appends his signeture on bshalf and with the
suthority of the Governor Geners) of India and Her

Highness Maharant Kanchan Prabha Devi, Meharani Rerent
ctrupn,lumdhrupnhu on behalf of Hig
Highness Maharaja Manikys nrulkn-u-hmhv&m
Bahadur, ﬁoMNadm.mhtnMQOmom.

88/« RANGHAN PRiSH: DEVI
FARARANI REGENT TRIPURA STATE

3d/= V.P. MENON

ADVISER TC THE GOVT, O INDIA
MINISTRY oF STATES ,

Dated, Yew Delhi, the pth September, 1949,
i/18/5/8%.




